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need the generosity of the Speaker. 
They have got' persons here who can 
take care of them. 

So far as this matter is concerned, 
as we have already discussed in my 
chamber, we are going to have a 
diBcussion bllt not here and now. I 
shal! fix the time .  .  . 

SHRI VASUDEVAN NAIR (Peer-
made): A minority government is 
continuing there with impunity. 

SHRI S. M. BANERJEE (Kanpur): 
Mr. P. C. Ghosh has been brought here; 
Mr. Chunder is here. How long can 
this continue in this manner? 

MR. SPEAKER: The plane carries 
him and he has come here. How can 
this House stop it? 

I have already said that I am 
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have accepted it. We will get into 
touch with the other side and let you 
know when WI! will have a discus-
sion. 

SHRI P. RAMAMURTI: Will we 
have it today? 

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Today is the sixth 
day since the crisis started. 

MR. SPEAKER: How can I _e-
wer on behalf of Government? Leave 
it to me. I will see what can be done. 
I have heard you. I know your point 
of view, that we should have a dis-
cussion here and now, today itself. 

SHRI P. RAMAMURTI: Sometime 
tOday, 4 O'clock-I do not mind. 

MR. SPEAKER: Let us see. 

allowing a discussion .  . 12.05 hrs. 

SHl'tI P. RAMAMURTI (Madurai): 
Today? 

SHl'tI S. M. BANERJEE: Allow a 
di.ucssion today. We want to have a 
discussion today. They do not even 
anSW!!r our calling-attention-notice. 

MR. SPEAKER: The point is this. 
As I hav!! said we are going to have 
a discussion. It is only a qu!!stion of 
fixing tim!!. 

~  1fi<R \'fTO{ T<' (fmrr <TG',{): 
lif<r ~'i i ~t ~  mifm (101' m<r ~ all' 
~  1l'11 ~ ~ it ~ - rr~ 

~~  ..... . 

MR. SPli!A1C1:R: That is exactly 
'what I hav!! said. I have accepted 
the position that we shall have to dis-
CUSiI this matter because it is an im-
portant matter. 

SHRI KANWAR LAL GUPTA: It 
is urgent also. 

MR. SPEAXER: Shri RanIS Iwl 
.a:l>;. raised that question the other 
day. Everybody wants that we should 
have a discussion on this matter. 

I just wanted to fix up the time so 
that there is no C13Sh of business. I 

RE: TEACHli:RS' STRIKE IN DIi:LHI 

SHRI M. L. SONDHI (New Delhi): 
We are living in Delhi. Th!!re are 
30,000 teachers on strike. But there 
is the worthy Education Minister, who 
has betrayed their trust, ~ittin  so 
complacent about the whole thin!:. 

MR. SPEAKER: H!! has h!!ara you. 

'Ilf ro \'fTOr ~~ (fW'rr ~  : 
~ ~' r, fmrr it 8 <'I1lif or' ~ 

~~ ~~r ~~ ' i ~ ~ .... 

MR. SPEAKER: Will he kindly 
resume his seat? 

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Is h!! JOin!: to 
make a statement now? 

MR. SPEAKER: We should ,!!t 
along with the work. 

SHRI M. L. SONDHI: Please ask 
him what he proposes to do. 

~  ~ <'{tor If": m ilT'{ ~ 

~~r~~ ~1 r ~ 

~,~ ~ <ltY ~ ..... 
SHRI M. L. ~  Examinationa 
are starting wlthout the students. 
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SHRI S. M. BANERJEE (Kanpur): 
On a point Of order. 

lifT 1 i~ <'fT:'f '!.t(f: ~~ r~, 

<rn ~  ~  ' r,~~ ~  'fi"R ~  m,n ~ 

m ~ ~~  'fi"T ;a"om;? ~ 

t 1 ~ 'i ~ r r,,~ ~ m<: ~ 1 '  

~ <:iJ" ~ I <'fT ~ s  ~~  'fi"T r~r ~ 

' i ' ~ I 
MR. SPEAKER: Will he sit down? 

SHRI M. L. SONDHI: He is Vice-
Chancellor of a University. But here 
in Delhi our education is comiFlg to a 
stop. 

MR. SPEAKER: I am prepared to 
help you provided you co-operate 
with me. 

SHRI S. M. BANERJEE: On a point 
oJ order. 

MR. SPEAKER: I am on my l"gs. 
l:! it against my standing? 

SHRI S. M. BANERJEE: No, Sir. 

MR. SPEAKER: As regards the 
teachers, I sympathise with them 
whatever be their case. I do not know 
the merits of this. Last time, I ad-
mitted it and the Minister made an 
elaborate statement. 

tBhubaneswar): If there is no time 
to discuss in the House, allow us to 
discuss outside also! 

MR. SPEAKER: About the teachers' 
issue, I hope the Minister has heari 
you. Therefore, let us see. Let w; 
proceed in an orderly way. 

SHRI RANGA (Srikakulam): In-
stead of our raising these issues from 
time to time and asking for a discus-
sion, you may advise the MinisteI'l!l to 
make statements from time to time 
on any questions that come to notice 
that you consider to be of some im-
portance. 

MR. SPEAKER: That is true. 

SHRI S. M. BANERJEE: My point 
of order is this. We tabled a call at-
tention under rule 197. Recen-
tly, the Rules Committee has amend-
ed that rule. 

MR. SPEAKER: The point of order 
must be concerning a matter which 
is under discussion on the floor Of the 
House. Now We are not discussing 
anything; we are in a vacuum. The 
question hour was over. I have not 
yet called the Deputy Prime Minister 
in connection with the next item on 
the agenda. 

SHRI VASUDEVAN NAIR (Peer- SHRI VASUDEVAN NAIR: The 
made) : He has gone back on that. teachers' issue is on the agenda. 

MR. SPEAKER: If necessary, we 
will take it up again. The Minister 
may make a statement. 

SHRI PILOO MODY (Godhra): He 
does not know either. 

MR. SPEAKER: I am prepared to 
bave another discussion some time. 
There are 60 many important things 
pending with me--the Bl!ngal issue, 
the Bihar issue, the teachers' issue, 
lhl! railway accident at Lakhiserai; 
110 many importa.t things are thl!re. 
I have allowed One tomorrow; I am 
allowing another the next day. We 
can only progress in thiB way. What 
I)lse can I do? We cannot have a 
WacUllsion on all the llubjee1:a on the 
_day. 

smu CHINTAMANI PAmGRAHl 

MR. SPEAKER: That i~ over now. 

SHRI S. M. BANERJEE: How can 
you declare it over without hearin, 
me? My submission is only this, that 
a call attention notice was tabled on 
the question of the teacher's strike 
knowing fully well this is a serious 
matter. 

SHRI D. C. SHARMA (Gurdas-
pur) :  I also tabled it. 

:;HRI S. M. BANERJEE: I know 
you are greater than I. That ia wRy 
you should keep quiet. Age should 
have some consideration. 

We tabled the call attention notice 
knowing fully ",,,11 that it i. not a 
quesion of 10,000 teachers only. 
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AN HON. MEMBER: We are also 12.11 hrs. 

interested. PAPERS LAID ON THE TABLE 

MR. SPEAKER: The whole House 
is interested. 

SHRI S. M. BANERJEE: Kindly 
give me a patient hearing for one 
minute. (Interruptions) 

SHRI KANWAR LAL GUPTA: 
'will send the teachers to you. 

SHRI S. M. BANERJEE: I want 
a ruling from you. Thirty thousand 
teachers are on strike. In every schcol 
there is a policeman. 

MR. SPEAKER: You are making 
a speech, it is not a point of order. 

SHRI S. M. BANERJEE: You have 
allowed a discussion every time. Last 
time you allowed some question to be 
raised, and the hon. Minister replied. 
This situation is not a continuing 
matter. This is a new situation. Even 
our; calling attention is refused. I 
do not know what course is left to us. 
Teachers are going to be arrested, 
they have been arrested already. 

MR. SPEAKER: Will you kindly 
5it down? There is no point of order. 

SHRI S. M. BANERJEE: I tabled 
an adjournment motion also On this. 

MR. SPEAKER: The Minister has 
heard. Let Us see if he makes a 
statement. 

SHRI CHINTAANI PANIGRAHI: 
May I submit that on this side also 
We are interested in the teachers' 
strike, and we request the hon. Minis-
ter to make a statement On that. 

MR. SPEAKER: It is the demand 
Of that side and this side, both, that 
the Minister may make a statement. 
The whole House is interested. 

SHRI D. C. SHARMA: I have to 
make some observations. I stood up. 
What has happened to my point of 
, order? 

Notification Be: l'la,twnaJ Credit 
CoIlDClU 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): I beg to lay on 
the Table a copy Of Notification No. 
F. 4(43)-BC/67 published in Gazette 
of India dated the 10th February, 
1968, announcing the constitution of 
the National Credit Council. (Placed 
in Library, see No. LT-llOj68]. 

NOTIFICATIONS REG: BENGAL FrnANCB 

(SALES TAX) ACT, ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. C. PANT): I beg to: 

(1) re-lay on the Table a copy 
each of the following Notifica-
tions under sub-section (4) Of 
section 26 of the Bengal Fin-
ance (Sales Tax) Act, 1941 
as in force in the Union ter-
ritory of Delhi:-

(i) The Delhi Sales Tax (Third 
Amendment) Rules, 1967, 
published in Notification No. 
F. 4(83)/67-Fin (E) (1) in 
Delhi Gazette dated the 19th 
October, 1967. [Placed in 
Library, see No. LT-1682j67.] 

(ii) A copy of Notification No. F. 
4(83)/67-Fin. (E) (1) dated 
the 14th November, 1967, 
containing corrigendum to 
Notification No. F. 4(83)/67-
Fin. (E) (I) dated the 19th 
October, 1967. [Placed in Li-
brary, see No. LT-2114j67.] 

(2) lay On the Table-

(i) A copy each of the o o 1 ~ 

Notifications under section 159 
of the Customs Act, 1962 and 
section 38 of the Central Ex-
cises and Salt Act, 1944:-

(a) The Customs and Central 
Excise Duties Export Draw-
back (General) Ternn 
.\mendment Rules, 1968, 


